34 Matter raised [RAJYA SABHA] with Permission
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MR. DEPUTY CHAIRMAN: Zero Hour. Shri A.K. Selvaraj. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Zero Hour. Shri A.K. Selvaraj. ...(Interruptions)...

MATTER RAISED WITH PERMISSION

Release of Central assistance for implementation of
Athikadavu-Avinashi Flood Canal Scheme

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, Athikadavu-Avinashi Flood Canal
Scheme proposes to utilize the excess flood water of the Bhavani River from Pillur Dam.
...(Interruptions)... This Scheme is for the benefit of the people of the drought-prone district
of Coimbatore, Tirupur and Erode. ... (Interruptions)... Once in two years, there is a surplus
of 2 TMC of water in the river Bhavani during South-West Monsoon that drains unutilized
into Bay of Bengal. ... (Interruptions)... This Scheme proposes construction of flood canal
to carry the excess water to drought prone area of Karamadai, Mettupalayam, Annur and
Sulur of Coimbatore district, Tirupur, Palladam Avinashi of Tirupur district and Bhavani
Sagar, Perundurai and Nambiyar of Erode district. ...(Interruptions)... The flood canal
will recharge 538 ponds, 71 lakes with the excess flood water. ...(Interruptions)... This
will benefit recharge of underground water in the drought-hit areas. Now, the groundwater
level in the above areas is below 1,000 feet. About 140 villages in three districts will be
covered and there will be 50 lakh beneficiaries. ... (Interruptions)... Agriculture activities
will improve and the existing acute shortage of drinking water problems will be solved by
the same. This is a long-pending proposal with the Government. The estimated cost of the
scheme is ¥ 1,862 crores. ...(Interruptions)... Our beloved leader, Dr. Puratchi Thalaivi
Amma, has already met the hon. Prime Minister and requested that the scheme should be
implemented as soon as possible. I request the Government to sanction the amount on a

priority basis. Thank you, Sir.

...(Interruptions)...



Re. Demand to have [19 December, 2014] a discussion on 35
under Rule 267

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I associate myself with
the matter raised by the hon. Member. ... (Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member. ... (Interruptions)...

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

SHRI T. RATHINAVEL (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)... Mr. K. C. Tyagi,

are you ready?

SHRI K. C. TYAGI (Bihar): No, Sir. In protest, I am not reading it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tyagi, do you want to make your Zero Hour

mention? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The House is adjourned up to 12.00 hours.

The House then adjourned at thirty-six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.
RE. DEMAND TO HAVE A DISCUSSION ON AN
IMPORTANT ISSUE UNDER RULE 267

MR. CHAIRMAN: Question No. 336. ... (Interruptions)... Please. ... (Interruptions)...
Please, for a change, have the Question Hour. ...(Interruptions).. Please. ... (Interruptions)...

Please. ...(Interruptions)...



